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1. The order dated 10.09.2025 passed by the respondent no.3 namely Sub 

Divisional Officer Sadar Azamgarh, by which fishery lease for ten years 

has been granted in favour of the respondent no.4 namely Shri Ram Vinay 

Rajbhar is under challenge.

2. The petitioner has a statutory alternative remedy to challenge the 

aforesaid allotment by moving an application before the Collector, as 

provided under Rule 65(1) of the U.P. Revenue Code Rules, 2016.

3. Accordingly, the writ petition is dismissed on the ground of 

availability of a statutory alternative remedy. 
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